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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH3:

AT HYDERABAD

Tmooit o annTTALNMTAN NN.1174.6£1993

DATE OF JUDGMENT:(127th September, 1993

BETWEEN: .

Mr, T.Kedari

Mr, G,Yadagiri .o
AND

1. The Superintendent of Post Offices,
Hanumakonda Division,
Hanumakonda.

2. The Director General,
Dept. of Posts,
New Delhi. .o

HEARD:

CCUNSEL FOR THE RESPONDENTS: Mr,

CORAM:
HON'BLE SHRI JUSTICE V.NEELADRI RAD, VICE CHAIRMAN

HON'BLE SHRI P.T.THIRUVENGADAM, MEMBER (ADMN,)

JUDGMENT
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Applicants

Respondents

COUNSEL FOR THE APPLICANTS: Mr. Krishna Devan, %dvocate
|
N.V,Raghava Red?y, Aadl.CcGsC

(As per Hon'ble Shri P.T.Thiruvengadam, Member (Aﬁmn.)

t

l

Both the applicants were working as PostTen {LGOs)

in the Hanumakonda Division.

In the year 4989,.béth of them
;

weT® qualified as Postal Assistants through the Départmental

examination.

Prior to promotion tod the higher cadre, both

of them underwent Induction to Postal Assistants Fralning

1
i
‘
1

contd, ...




@

in PTC, Mysére frmm 17.7. 1989 to 6. 10 1989 and 23, 10.1939;

to 12 1 1@90 respectlvely. The traxning programme iﬂ

—_— ‘_‘ﬁfz,

institute |are cempulsery.: This OA has been filed for

reimbursement of mess charges and %th Daily Aliowance

for
the period of training as above as the same was not alleowed

by the administration (Respondents). \

2. In accerdance with the Government of India ®$ders
_ o !

guoted below S,R, 164 at Item (5) 3 of Swamy's C@mpﬁl?tien

of FR and SR, Part-II, Travelling Allowances, at Page-+192,

outstation participants in cases as above are eligible

for actual expenditure en beard and lodging plus %th |

of full Dailway Allowances., Hence, the applicants are
entitlted for the amount claimed by them. The above p?int
has beeh squarely covered in the order by this TribunaF in
0A 741/93, |Accerdingly, the applicants are entitlted for
reimbursement of mess charges plus %th Daily Allowance  for
the training peried at PTC, Mysore as prayed for, It is

\
needless to!add that any ameunt paid towards the reimbursement

of the above charges already by the administratien can be

deducted, ‘ \
\
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3. The OA is accordingly erdered at the admission

stage., No costs, This eorder has to be implemented witwin

six months from the date of receipt of the Bame,'

a period of » |
). 00 M
(P. T THIRUVENGADAM) (V.NEELADRI RAO)
MEMBER (ADMN, ) VICE CHATRMAN '

DATED: 27th September, 1833.

Open court dictation.
Dopetty Rokell
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
. | | N HYLERABAD BENCH AT HYDERABAD

THE HON'ELE MR.JUSTICE V,NEELADRT RAO
' VICE CHAIRMAN

ATD_ g .ﬁi
THE HON'BLE MR.Al, B.GORTHI :MEMBER(A)
AND

THE HON'BLE MR.T{CHANDRASEKHAR REDDY
[ _MEMBER(JUIL)

THE HON'BLE MR,P,T.TIRUVENGADAM:M(X)

fnated=§2"1~51 -1993

GRDER/JULGMENT ; S
M.A./R.A./C.5, N0,
in i
0,A.No. \\"‘[ L\ \C\‘S :
T.A.No,  (W.P., ) ’
‘Adnifjted and Interim directions
issue : )
Allowqd.
\ - i ’ Disposed of with directioﬁs } E
Dimissed,
Dismidsed as withdrawn
Dhsmigsed for default,
Re jected/Or dered.
. S No order as to costs.
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